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1.ODER DATED 19-03-2002. 

perused the Office note. Heard 

Mr.S.N.Mishra, learnei Counsel for the 

Ap1iCaflt at lgth. Mr.3.Dash,learfled ASC 

for the union of India has also been heard 

on behalf of the ReSOfldtS.31 Order dated 

19-3-2002 of the iionole High Court of 

Crissa rendered in OJC 	1,,.,O.176 7/ 2002 

(;nnexur 	,the Applicant was directed to 

aLpeat oefote the Estate Officer on 73th March, 
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2002 and to submit his show cause.The 

Estate Officer was asked by the I-ion'ole 

C. 	% 	
exz_"' 

? 

High CoU tt to give an o.portunity of 

hearing to the AppLicant and thereafter to 

dispose of the matter afresh on therit. 

On the allegation that the applicant has 

given the Govt. quart erS Cal lotted to him) 

on sublet, a proceeding has Deen initiated 

açainSt him under the puolic premises 

cEviction of unauttorised OcCUPafltS ACt, 

1971(in short •'pp (jo) Act,L971).ursuant 

to the 	order dated 19.3. 2002, the AppiiCaflt, 

as it apears, appeared before the Estate 

Officer and submitted certain materials in 

writing: whereafter, the Estate Officer has 

passed. an  order which has been imuned in 

this C.A. rhis Tribunal is not the Appellate 

Authority under the aforesaid PPJ0 ACt, 1971. 

It appears,App'Lioaflt has got a remedy 6efor. 

the District Judge having local juri5dictionw 

over the cruarters in uesticn.rherefOre, the 

prescflt O.A. is not. maintainable anias 

such, this CA is dismissed without imcsirig 

any costs. 

For the urose of scatistics, 

this CA be 	registered and a nurr)er e given, 

and 	O e recorded that this CA stands 

dismissed 3eiflçJ not mairit.aina3le. 

Send copies of this  order to 

theparties.alOfl.71t copies of the CAttt 

(t17N ORANJAN MO HANTY) 
MEM3 ER (ju DI CI AL) 


